NI TEM NO. 4 REG STRAR COURT. 1 SECTION 111
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MR. PAWAN DEV KOTWAL
Cvil Appeal 9039/2011
COWR. OF TRADE TAX, U. P. Appel | ant ('s)

VERSUS

M S GOVI ND VANASPATI P. LTD. Respondent ( s)
Date : 17/11/2016 This appeal was called on for hearing today.
For Appellant(s)
M. Vibhu Tiwari, Adv.

M. Ravi Prakash Mehrotra, Adv.
For Respondent (s)

M. Ranj an Kumar Pandey, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER
Respondent no. 1 is duly represented.
Respondent no. 2 has been del eted vide order dated 08.07.2011.
Parties have not filed statement of case and statutory period
has expi red.
As such, process for listing bef ore Honé&#39; bl e Court as
Rul es.
( PAWAN DEV KOTWAL)
Regi strar

per



